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IN THE CENTRAL?ADMINISTRATIVE TRIBUNAL : HYDERABAD

0.A.No. 1134/96
BETWEEN:

K.Gopala Krishna

AND

e

1. The Sub-Divisicnal Officer,

Telecom, Srikakrlam.

2. The Divisional Engineer,

Telecom, -Srikakulam.

3. The Chief General Manager,

Telecom, A.P.Circle, Hyderabad . .Respondents.

Counsel for the Applicant
4|

Counsel for the,Reépondents .. Mr.N.R.Devraj

!

CORAM:

HON'BLE SHRI R.RANGARAHAN

AT HYDERABAD

Date Qf order:3.

..Applicant.

..Mr.M.Kesava Ralo

MEMBER (ADMN. )

b

BENCH
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2. The OA is filed for the following relief:-

ORDER

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER { ADMN.

) .

Heard ‘MriM.KeseVa ‘Rao, learned counsel for the

appiicant and Mr.Satyanarayana for Mr.N.R.Devaraj,

counsel for the respondents.

learned

In view of the facts mentioned in para-6é abgve the

applicant prays that this Hon'ble Tribunal may be pleased to

declare the action 'of the respondents in not reengageing the

applicant as casual mazdoor and engageing the Jjuniprs as

arbitrary, illegal and discrimination and consequentiy dirkct the

respondents to reengage the applicant as casual mazdoor

and to

pass such other order or orders as this Hon'ble Tribunal mpy deem

fit and proper.

3. . The learned counsel for the applicant submitted that he

will withdraw this OA. Hence he is permitted to withdraw this

OA.
4. . ‘The OA is_disposed of as withdrawn at the ad

stage itself. No costs.

{R. RANGARAJAN)
MEMBER({ ADMN. )
Dated : The 3rd October 1996.
{Dictated in the Open Court)
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Copy to:

14 The Sub Divisional Officer,
Telacom,3rikakulam,

2. The Divisional Enginser,
Telecom, Srikakulam.

3. The Chief General Manager,
Talecom, &:P.Circle,

Hyderabad.:

4. One copy to Mr.M.Xssava Rao, Advocate,
CAT,Hyderabad.

S, One copy to Mer.N.R.Devraj,Sr.CGSC,
CATZRHyderabad.

6. One copy to Library,CAT,Hvderabad.:

7. Bne‘duplicate Copy.
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